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Mone present for the applicsnts (Respondents in the QA)

Mr. vijay Singh, counsel for 3hri Jaldev (applicant
in the, OA)

This is a Mizc. Application file-:ld on behzlf
of the respondents in Oh 110.446/95 s-.e.uin'; extansion
of tims of twd months for passing the final order.
In this =ase the 2rder of‘ which compliance has baen
gonght by the applicant was passed on 10=1=1%37.
A Mise. appliscation was filled on behalf of the

respondents in the b seeking extension f time for

contAeeee
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implement ing th\é order of the Tribumal,
Now a further Misc. Application has bean
moved sszeking further extenzion of time of

twdo months for implement ing the order.

"
]S‘Q;J.:»y Jlone has appeired on behalf of the

r(l
respondents in the OA to argus the matter.
K&{\e\
] The Misc. application is dismissed.
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(Ratan Prakash) (0.P.3harns )
Judicial Mzmber Administ rat ive lember
&7@ o E el ; At this stage Mr. V.K.Ja3in, Briefholder ;‘
ﬂ’ﬂl""l C/&d,/l“ for Mre N.Ke.Jain, counsel for the respondents
S3 - Dot 2t in the OA appeared and stated thit Mr.
V‘ c\ W.KeJain would not be able to appear today

due £0 some urgent prior engagements. He,
/7 therefore, sought adj aurnment . However,
since we find that there is no nerit in
the Ma, there i: no point of grauting any
adjﬁurnm:nt. The MA ut,nn-.... disposed of as

alrea:'iy ordered.
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